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AII Act fur t l le~.  to nmc~ld thc no~ntjny Public 'Irusts Act, 1950. 

It is hereby enttcted in the Tllirteenlh Ycar of the Republic of India as 
follows : - 

1 .  ( I )  'l'his Act may bc called the Bolabay Public Trusts (Gujarat Amcnd- short tit! 

ment) Act, 1962. and comm cement. 
158 I 

I V - - ~ X ~ ~ ~ ~ - ~ ~ ~  ( L i t ~ o )  



(2) It shall corne i t ~ t o  force on such date as the State Govcrlliner~t may, by 
~lotification i11 the Officirrl Grrzcftc appoint. 

v p  2. Jn section 37 of the Bornbay Public Trusts Act, 1950 (hereinafter refcrrcd 
i c c l i o ~ ~  37 
~ O I I I .  to R S  "tllc principal Act"). 
;IS o f  
0. 

( I )  in sub-section (I), in clause (A), for the words " any book or account 
in the possession of or uilder the coiltrol of the trustees" the words "any 
books of account ur  docurneuls in the pussession, or under thc col~trol, of the 
trustees or any person on behalf of thc trustees" shall bc substituted; 

(2) in sub-section (2), for the 1v.ords "or any other person in charge of thc 
public trust" the words, brackets and figure " 3nd person referred to ill sub- 
section (I)" sl~all  be substituted. 

,s(itution 3. For sectiorl 39 of the principal Act, tbe following section shall be substi- 
3nt101~39uf  tuted, namely : - 
in. X S l X  
19.50 by 
r ~ e c t i r l h .  

port  to  "39. 011 considering t l ~ c  report referred in sectioil 38, and the accounts 
~ r i t y  
m!::i~.+io. 

n r ~ r l  explanfition, if any, furnished by the truslces or any other person, ant1 
liflcr IioIding an inquiry it,  the prescribed manner, the Deputy or Assistant 
Charity Coiilrnissioncr sllall record his finding as to whether thc trustees or 
any other person have beer1 guilty of gross ncglige~lce, a breach of trust, mis- 
application or miscortduct ~vhich has  resulted it1 Ioss to the public trust and 
mske a report thereof to thc Charity Commissioner.". 

lendment 4. h sectiorl 40 of the prii~cipal Act, in clause (b),  for the words "breach of 
'cctio'l 'io trust" the words "gross ilegligence, bread, of trust" shall be substituted. Uu111. 
(IS f b f  

er t io~ i  5. After  scclion 41 OF the principnl Act, the folloiving section shall be i n -  
mc(ion serted. namcly : - 
4 i n  15onl. 
CIX of 
50. 

r r ~ r  "41A. ( I )  Subjcct to the provisions of this Act. the Charity Co~nrnissionzr 

mity may, from time to time, issue directions to ally trustee of a public lrust or any 
? ~ n ~ i s ~ i o n c r  person connected therewith to ensure that such trust is properly adtninisterad 
ibbll~ 
cct ion n and the income thereof is properly accounted for or duly appropriated and 
trustee* applied to  the objects and for the purposes of thc trust. 
1 
ler 
 son^. (2) It shall he the duly of every such trustee and person to comply with 

a direction issued to him under sub-section ( I ) . " .  

3endmsnO 
acc t iorl  

6. In section 50A of the priticipal Act, after sub-section ( I ) ,  the following 
% o f  Rom. sub-section shall be inserted, namely : - 
i I X  of  



" (2A) A scheme under this section may provide for the number of trustees, 
the mode of appointment of tnlstees including the appointment uf the first 
trustees, vesting of the trust propr ty  in the tri~stees so appointed, mode of 
tilling any vacancy of a trustee, the rernuncration of a trustee or manager of 
the public trust and \vhere necessary, a clarification of the objects of the 
public trust.". 

7.  111 section 69 of the principal Act, in clausc ( A ) ,  for the words " account or " Anlel~dnleilt  

the words "books of account, document or" shall be substituted. of ~i~ctiorl 69 
uf Uom. 
XXIX of 
19 50. 

8. In section 75 of the principal Act, after the words "this Chapter" the words .4nlrnrllnellt 
of ecr:tion $5 

and figures "or of an application under section 72" sl~all be inserted and for the .f u,,,, 
words "such appcals" thc words "such appeals and appIications" shall be or 

1050. 
substituted. 
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PART IV 
Act8 of the Gujarat Legislature and Ordinances promulgated 

and Regulations made by the Governor. 

[The following Act of the Gujarat Legislature, havidg been assented to by the 
President on the 29th May 1963, is hereby published for general information.] 

AKBAR S. SARELA. 
Secretary to Government. 

Legal Department. 

CUJARAT ACT NO. XXXI OF 1963 

(First published, after having received the assent of the President in the 
"Grrjarat Government Gnzette". on the 4th June 1963), 

, An Act further to amend the Bombay ~ub1ic'~rusts Act, 1950. 

It  is hereby enacted in the Fourteenth Year ot.the Republic of India as 
follows:- 

1. ( I )  This Act may be called the Bombay Public :Trusts (Gujarat Amend- sho,t title , 
ment) Act, 1963. sod 

cornmenee- 
ment. 

(21 It shall come into force on such date as the State Government may, by 
notification in the Official Gazeite, appoint. 

2; . 
-: ,i  om. 2. Section 36 of the Bombay Public Trusts Act. 1950 (hereinafter referred *,,,a. 

xxlx to as "the principal Act") shall be reumbered as sub-section ( I )  of that sec- men t of 
of nection 36 
:OM), tion and after sub-section ( I )  as so renumbered the following sub-sections shall of B O ~ .  

be added, namely : - XXIX of 
I960 



u6 ' WJ,-QOVT. U., EX., JUNE 4, 196SIJYAISTHA 14, 1886 [pm 1v ,, 

" (2) The decision of the Charity Commissioner under sub-section ( I )  shall - . 
be communicated to the trustees &d shall be published in such manner as 
may be prescribed. 

(3) Any person aggrieved by such decision may appeal to the Gujarat Re- 
venue Tribunal within thirty days from the date of its publication. 

(4 . ~ u c b  decision shall, subject to ihe provisions of sub-section (3), be final." 

Amend- 3. In section 47AA of the principal Act after the words "under this Act" 
men t of the words, brackets and figures "or any amount is surcharged on him under . I 

47 u o f  sub-section (I) of section 41". shall be inser~ed. 
Born. XXEX 
of 1050. 

4. Tn section 56T of the principal Act, after the figures "50" the figures and Amend- 
ment letter "SOA", shaU be inserted. aeetion 60 T 
of Born. 
XXIX of 
IQBO. 

Amend- 5. To section 66 of the principal Act, before the Explanrition. the following !; L ment of 
seation proviso shall be added, namely : - b 

of  Born. 
XXlX of 
1050. " provided that a trktee who has a previous conviction under this section 

shall be punished with fine which. except for adequate reasons to the-con- 
trary recorded in the judgment of the Court. shall not be less than Rs. 300 
or the amount mentioned in that behalf in the said table, whichever be Izss.". 

Amend- 6. To section 67 of the principal Act, the following proviso shall be added. 
merit of namely : - 
seotion 67 
of Born. 
XXIX of 
Ig60. "Provided that in the absence of special and adequate reasons to the con- 

trary to be mentioned in the judgment of the Court, a person who has a pre- 
vious conviction under this section, shall be punished with fine which shaM 
not be less than Rs. 300.". 
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